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In the Hon’ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow,

Writ Petition^ No. 1985

r

V

Under ;^ i c l e  226 of-t|he Constitution of India
' ̂  ,£fl I

District/: Luckno\i  ̂ J

^ ^ 3

V-

fm /\  W w  ■ 
i f  \

RAJ KUMA.R TRIPATHI, aged /aSout 36 years, 

son of Shri Sheo Balak Tkpathi, resident 

of P.O.H. Colony, Near ^ n j i  House,

Alambagh, Lucknow^

PSTI^IO^R'

1. Union of Indiaj through the General fenager,
‘ 4 ' - .

Northern: Railv/ay, Baroda House, New Delhi,

•

2. Divisional Personal Officer, Divisianal Railway 

Manager Officer, Hprthern Railway, Hazratganj, 

Lucknow.

3, Divisional Railway Manager, Northern Railway, 

Hazratganj, Lucknow.

4, Chief Controller, Northern Raitey, Hazratganj, 

Lucknow,

■ . . . .  OPP. P A m iK S .
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1>

IK  fflE HOH'Bia HDJH COOKT <

o t k h o w  bench i d c k h o w .

).

Kaj
•  • •

petitioner.

V®? sus

Onion Of M i a  ani otUa
Opp.parti 0S*

The humble p etit^n er  rest respeotfaU-y begs

to state as under J-

1 . !That the above b 

to )̂e fixed f®p heariji 

on 15-4-85, t>ut ®n 13a 

up and remains pending

rted w i t  petition i^s ©rdered

Lg regarding'Emission and Stay

it the same could not he tato 

without SLiay date fixed*

2 . That the petiticner^as also retired to 

file the copy of docvment by 16-4-85, and the same 

also could not he f i f o r  the reasons contained 

in the aecoinpanying Affidavit. The copy of the same 

is being annex^ herewith as AMMBDCHRE A**! to tli6 

accoa^anying affM pit*

' u p
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In the Hon'ble High Court; of Judicature at Allahabad,
/

Lucknow Bench, Lucknow.

C,M.Application Wo.''' ' of 1985 

in re :

Writ Petition No* ôfl 1985

r

I-

RAJ KUMAR TRIPATHI, son of Shri Sheo Balak Tripathi^ 

resident of P.O.H. Colony, Near Kanji House, 

Alambag: ,̂ Lucknow,

• • • • Applicant/
Petitioner.

Versus.

Union of India and others . . .  Opp, Parties

a e b l x c a t i o n  f o r  s t a y -

On the grounds and facts mentioned, in the 

accompanl îng vn'it petition, It is most respectfully 

prayed that this Honlble Court may be pleased to 

stay the operation of the reversion order of the 

petitioner as contained in the Annexure No. 1 to 

the above noted writ petition and allow the petitioner 

to continue as Officiating Train's Clerk in the 

Northern Railway, .Lucknow, till the final disposal 

of the above noted writ petition,

Lucknow,

Dated :

(

( K.N.Tewari) 
Advocate. 

Counsel for the Applicant,
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' -Order,- fvientianing fieference ■-
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' '.compliance ■ ^
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IN THE HOW'BLE HIGH 60URT. OP JUDICATURE AT ALUHABAD 

' ' LUCKNOW BENCH, LUCKNOW. \ / -

Writ Petition No.N ^ O ^  of 1985 

Under Article 226 of the Constitution of India,

District s Lucknow.

Raj Kumar Tripat hi "• . . .  Petitioner

Versus. *

Union of India and 3 others . . .  Opp.Parties

I I fi I  X
t ' •

SI.No. Description Page No.

1. Writ Petition

2. Aniiexure No. 1

3. , Annexure No. 2

6.

8.
9.

10 ,

• • •

4. Annexure No. ^

5. Annexure No. "3

Annexure No, 5

,7. Annexure No. 6

1 to 10

(Reversion, order) 11

(Yards Section letter 12 
dated 16.1.1982 
advising petitioner's 
promotion)

(Divl.Optg.Suptd. 13
letter recommending 
the petitioner to 
be retained as TNC)

(Petitioner's 14 - 15
regresentation to the 
D .O.S., N.R., Lucknow)

(Petitioner’s 16 -
representation to 

-the D.R.M., N.R.,
Lucknow)

(Circular of Railv/ay 17 -le 
Board of 1964)

Annexure No. 7 (. -do- of 1966) 

Aff.ijtavit . . . .  ,
«

Power • • • i

Lucknow, Dated : 

April jo ,1985. Advocate, 
CoTjnsel for the Pet it i^'

I

I '
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to the Chief Controller (CHC) Northern Railway, 

Lucknow. A true copy of the said letter dated 

12.1.1982 is annexed as Annexure lo. 2 to this 

writ petition.

( if \

_____

k

4. That on 4.7.1982, the petitioner was

called for written test for the post of Train’s
*^as

Clerk (TNG) wherein/he appeared and^ldeclared '

sufifiessful. The successful candidates were
f

directed to face interview on 20.11.1982 but 

the petitioner was not given an opportunity to 

appear in the interview without any jTjst cause.

The petitioner 'made a representation to the 

Divisional Office Superintendent, Northern 

Railway, Lucknow on 7.11.1982 stating the 

fact and step-motherly treatment with him 

but unfortunately, no reply has been received 

so far. The petitioner was told that as he 

had not completed 3 years service in Operating 

Division, his case was not considered for the 

interview. The petitioner in his representation 

had clearly mentioned that his previous service 

as Gangman was 7 years and his half length of 

service, i.e. 3i- years should be counted for 

the purpose, but of no avail and the petitioner 

has not been provided an opportunity to face 

the interview. A true copy of the said represnetation 

of the petitioner, is being annexed as Annexure Ho«3 

to this writ petition.

6 ; That the petitioner is advised to state 

that if the sole cause in not calling the

petitioner for interview was the short service of 

the petitioner in Operating Division, he would not hav<

. . .  .4 •
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been called even for written test. Actually, 

the authorities concerned have acted in an 

arbitrary manner using unfettered powers in 

making selection for the post of Train's Clerk.

6^., That one Shri Raj , who also

got himself transferred from Gangaan to Porter 

and posted to Jaitipur, has been tested and
I ' ■ ,

 ̂ interviewed and promoted as booking clerk.
* •

There is a similar case of one Shri Sabbir Raja.
________I

He was also promoted as Liverman and now MSXXS 

he is A.S.M. at Block Lucknow, under T .I. Sultanpur, 

These both persons are not senior to the petitioner 

and their service period as Gangman was counted 

accordingly for considering them to be promoted 

to clerical cadre.

7. That the petitioner since his promotion to 

officiating Train’s Clerk, i.e. 17.1.1982 has 

shovm an excellent performance in his WDrking 

and there has never been a chance for complaint 

against his work or conduct. The Divisional 

Optg. Superintendent, Northern Railway, Divisional 

Office, Lucknow, vide his letter No. CHC/Misc./ 

Staff/85 dated 11.1.1985 recommended to retain 

at his existing post of work. A true copy of 

the said letter is annexed as Annexure No. 4 to
•vri. \
)vV;j this writ petition.

That the petitioner tried best that he be 

called for interview for the post of Train's Clerk, 

the written test of which he has already qualified, 

but of no avail, therefore, he made a representation 

to the Divisional Railway Manager, Northern Raily,Lko.(

........5.
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20,3,1985 that the petitioner ■wasffiBgC discharging 

his duties as GADyCHC efficienty; that his work 

and conduct always ramined sjKatisfactory and 

no complaint was ever received nor any punishment 

like light warning was ever given to him; that 

he has qualified the written test but not 

interviewed on account of his short service
I • •

at the material time, which has now completed; 

that he was likely to be reverted and requested 

to be appoint'ed as Train's Clerk but this 

letter of the petitioner is still unreplied 

though the immediate bosses of the petitioner 

have strongly recommended for his being 

promoted, A copy of the said representation 

dated 20,3,1985 is being annexed as Anneztire fTô .q 

to this writ petition.

%

9. That from time to time the Railway Board 

issued Circular letters in the nature of Regula­

tion and binding on all the officers of the Adminis­

tration as the Bo^d is a statutory Body and has 

been invested with the powers to issue such 

circulars and are enforceable in the same manner 

as rights arising out of a statute.

10. That the Railway^Board issued two Circulars

Nos. E^232/7 dated 23,6.1964 and S/210/0/Com.
» f

dated 31.1.1966 on the subject of reversion, 

a true copies whereof are annexed as Annexure 

Sa§.-g atf Z respectively, which are binding on 

the opposite-partias. In the oirciaar cortbained 

in Annexure No, 6 hereto, it is ensured that 

what would be the assess-ment of the working of

staff officiating in higher grades; whenever an

• * * . . . 6 .
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employee is put to officiate in a higher post,what 

his iinraediate superior shouH do, etc. Norms are also 

apprised regarding reverting an employee officiating 

in higher grades. In the circular contained in 

Annexure No, 7 hereto, much emphasis has been laid 

down in complying the norms provided in the earlier 

Circular and the position is further' clarified,

11, .That it is submitted that the opposite- 

parties have totally ignored the terms of the 

circulars in the same manner as has been indicated 

in these two circulars aforementioned. According to 

the letter and intent of these two circulars, it

is clear that whenever an employee is put to 

officiate in a higher post, his performance and 

work should be under scrutiny and assessemtn 

and even in case of unsatisfactory work, repeated 

chances should be afforited to the employee 

concerned to make improvement and thus the 

reversion should not ordinarily be resorted to 

even in the case of unsatisfactory work. But in 

the case of the petitioner, the work and conduct 

of the petitioner was always excellenfc,

12, That The petitioner has never been issued with 

a show cause notice or any other communication 

indicating that he was to be reverted to the

lower post from which he had earlier promoted 

being worked in the higher post since 12;i,1982,

13, That the petitioner has completed 3 years 

service as Train's, Clerk Officiating and in view of 

the fact that he has qualified the written test for

regularising the officiating persons on the same posts,
. • . .  7 •
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14, That the petitioner is advised to state 

that the effect of the two circulars of the 

Railway Board is that any employee who was 

officiating in higher post for more than a year 

he should be confirmed. The petitioner has put in

3 years continuous satisfactory service, therefore, 

he can not be k reverted to the post of Porter.

15. That similarly placed and similarly situated 

persons have not been reverted and has been 

regularised on the posts in which they were 

officiating in utter violation of the provisions 

of Articles 14 and 16 of the Constitution of India,

■ <

16. That the reversion*order contained in 

Anne3cure No, 1 is violative of the Board’s circulars 

contained in Annezure Nos. 6 and 7 to this writ 

petition and also violative of Article 311 of the 

Constitution of India as there was nothing adverse 

against the petitioner and no show cause notice 

or anj^hing was ever given and no opportunity to 

defend his case before the passing of reversion 

order was given to the petitioner.

J

17. That similar writ petition No, 2123 of 1 9 8^  ^

has been filed and has been admitted by this Hon’ble 

Court,

18. That the petitioner has not been served 

with the reversion order contained ax in Annexure 

No, 1, but he grossly apprehends that in case he 

receives the impugned order, his charge would be 

taken from him which at pres^ent he possesses.

. . .  .3--
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19, That feeling aggrieved by the reversion 

order contained in Annexure No* 1, the petitioner 

files this writ petition having no alternative 

and efficacious remedy, on the following amongst 

other

GEOMDS t

I , Because, the reversion of the petitioner is 

arbitrary and infringes fundamental rights 

enshrined under Articles 14 and 16 of the 

Constitution of India,

-8-

\

I I , Because, the reversion order has been 

passed contrary to the established procedure 

and in utter disregard of the Rule of Law, and 

is also contrary to the principles of natural 

justice,

«

I II , Because, the authorities concerned have 

acted without jurisdiction in passing the 

reversion order as contained in the Anne:mre-I.

IV, Because, similarly situated and similarly 

placed persons have been upgraded jeoparding the 

material interest in utter abuse of Articles 14 and 

16 of Conttitution of India*

V, Because, the opposite-parties have overlooked 

the statutory provisions of Railway Board's circulars 

contained in the Annexure Nos* 6 and 7 on the 

subject of reversion and officiating in higher 

posts and regularising thereon.

I
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VI, Because, the impugned order is illegal, 

tinreasenable, unjust and causes irreparable 

loss to the petitioner.

-9-

YII. Befiause, the impugaed order amounts to 

punishment to the petitioner viiich can not be 

given without affording an'opportunity of

^  'Y  being heard.

♦

VIII. Because, passing the impugned order 

particularly when the posts are still vacant 

and juniors or similarly placed and situated 

persons are allowed to continue, is quite illegal, 

unjust and in colourable ezcercise of powers 

of the authorities concerned.

WHSRBFORE, it is most respectfully prayed 

that this Hbn’ble Court m§ty kindly be pleased to s-

i) issue a writ, direction or order in thglf 

nature of certiorari cancelling the impugned 

order contained in Annexure No. 1 after 

sumonning the same in original from the 

possess-ion of the opposite-parties;

. .

ii) issue a writ, direction or order in the 

nature of mandamus directing the opposite- 

parties not to rê sert the petitioner and 

allow him to continue as Train's Clerk 

and the petitioner be regularised as such;

iii) issue a writ, direction or order as this
V

Hon'ble Court may deem fit and proper in

. . . . 1 0 .
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the, circnastances of the 'casej and;

iv) award the costs of the petition in

favour of the petitioriar.

Lucknow, ' '

Dated s to ,

L

(

Advocate, 
Counsel for.the Petitioner,

• H  :

'  'V

' , 1
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IN 'the ■ HON’ Bm  flim COURT OF ' JUDICa^TlJRB AT A im m m D  ■

. V V ■  ̂ ; 'ijJCKMÔ f .BElCH;iAjCKNOW .,

/  / ,;:'WRIT\'PETlTrpN NOi ' ' O'S' ' 198S .* ■ .

Raj 'kumar'Trlpathi : V'';' V"

. ■ ■■' - r' '-■ ■ ■ ■■' ’-'Vs.:.

. . . .  Petitioner

>j:kexurs' mq. t,;,.

■'The Uni on -Qf' India' ■;and others *. Parti e s „

-g-'

'■ i.

hip» T. C ..: '- 2 3 /  Staff /̂, -85̂  •

■' . ■■' '-'■■■ 'Dt* 3'i85',-.

Ihe - •'

Stn.' -Sup--eri:
Mortherii " Railway'-liiclcncjw

' ■■ ■'. in tej3Bs-of, Divisional Rail ^fenager 

■lMcknow;iett^^:No.\7 57yfe/'5-4 Dated. 16.2..84 , ' ■ .

■̂ fl R3?*K.' :Trlpat^i is'scared; and'directed to ;yqi'tp \}or'k 

'■ as' Porter,- .Ilicknô j. on.'' transfer :&fter Koon of -date , ,■

-  : f .

,is. due 1̂4,.■ days'. Casual' le;ave in- this

' ' '• {■

Yekr .

Sd/~ Ghie f Cont roller
■ Northern RaiHjay 

Luckno\Ai * - V

"imn COPY-:.-
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IN. T̂ tE HON'BL^^ COURT • F JUDICA'IUR’ - AT ATjUVL\B?\D.

Lua';i'iOT ujCKim .

WRIT P"“TITION NO. OP 1985 .

■V

Y
i

Raj Kumar TripatM .....................Petitioner .

vs. ■ . ' '

The Union of inclia and others ...............OPP.Partie:

ANimJR^' 1^0/2 . ■

Ref. No, Yzr-’’S '/  * orter /  -udcnow Yard /82 

D ted 16.132 . .

Fran Yards /  Tiicknovj . 

fo

Chiff controller , ( 0--C) 
Korther-n Rallvjay lucknov; .

■Sub s-

Ref -:-

Sri R.K- Tri];athi Porter 

POvSted as TNC ■

)̂RIvI./ Lucknow and letter No. 7 57/E /5-6 

Adhoc dated 12.1.82. .

Sri Tripatl'i is  prcmoted as

TN.C. on adhoc basis is  spared on 17.1.82 A.M. to 

report at your's end for further duty . His

service paf-ticulars are given belo-w

Name Sri R.K. ^ripathii. .

Father* s name Son of Sri Balak Tripathi .

Rate of pay Rs. 226 /-. p

Date of Birth 2 .7 .1948 .

nate o? appointment 01-2-1974 .

'■is pay charged here upt 2 ^ .2 /  82

•bQ charged at ycurs end .

TRUr COP^

and further ’to 

Ys/ lucknovj . 

N. Rly .
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<n-|i5 HOW' BLE HI.GH COURT. OF JUDI-CATUR' .̂ AT.AtilAHAB^ . 

/  ' B 2 ^  . UJOCNĈ

' ■ ■ ,■'. >rRIT PETI'TION NO,/ .. ,,' of 1985- •

Raj Kurnar Tripathi Peti.tj.oner.*

‘ ^  ' : ■ . -. ■

. The Union of India and others . . . .  OP^*Parties. *

’• ANMEXURE'tgo,

>-

S

. . kORTHFRW RiaiWJ^Y . ■ . ,

■ hoN C.H.C. /  RiSG.,;/ Staff / 'SB  . Divisiopal.Office 
' . ' . Lucknow Dated s

\ 11 . 1 1 .8 5  ;

; The .M y  1 . ,.Personnel; off! c •

Northern Railway /  ̂ . ^

lAlCknOVj' - < V -. . -

?>ufo-s- . .Retention of Shri R.K, Tripathi as TWC ' .

. - In  -CIC'. Office /  lucknot-j'., . , ■

' ‘ The .above named Shri ^.K. TripatM

whose . sabstantive' post was transportation porter  ̂ has 

. been utilised as 'j*,uni or TIC for about 3? years . His 

working hks been satisfactory and. appreciating . He 

i has 'inciaently also gone, theought the TKt:’ s written 

test in July 82 and by all-means deserves to be 

retained at his existing post of vjork .

; ■ ' This is in supercession to. this previcxis

orders'passed,: by. B0 3 »-

■: ' ' . ■: ■ 'V  V ■ . ■ ■ sd/- '■

(
. I

Di vl. Ofctg. Su,perintend<« 
-ent lucknow .

t r u e . c o p y .
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:N IMF. HON'ELE HIGH COURT OF JUDIGATUI^E AT ALIAHABl^D . 

HJCKNOT BPNCH. LUCKh'OVf .

VIRIT PFTITIOH NO. 0? 1985 .

/
\

Raj Kumar Triipatbi * ..................Petitioner .

vs .

Union of India and o t h e r s ............. o: P.Parties .

TO «

' . Tlie D .O .S .

Northern Railway ,

Lucknow . ’

S ir  ,

I beg to inforii yoi. that I  got my cate-

-gory cih^ged from Gangaman under I /  Ijucknovj to

Porter and posted under Yard Supdt . /  liucknowin May*

81 . 1 rerues ted my transfer fran the post of Gangnan 

to Porter in trefric department against ICI' Kota in 

terms of F. S . No* 520 . per or-’’er, contained 

in this P .S . No. 520 The Staff trai.sferec fran the 

gangmaa to other department gets the benefits of half of 

the length of service for the purpose of seniority in

the observing department . I was appointed as

Gangman on 1 .2 .7 4  . I was trnsferred as porter w ere  I 

joined on 2 1 .5 .3 1  and I have put in more than 7 years

as gangnan . The half of the length of my service 

as gangman . 3 and half of years ( 3 years and 6 months ) 

should be counted for fixing  my seniority as ^orter .

I  vjas prcra-oted as trains Clerk in adhoc an

?nd pos-ted in  control Office under Chief Controller/

Lucknovg on 1 9 .1 .8 2  . I am vjorking upto the entire 

satisfaction of my superiors since then .



T

Fortun~tely i wns called for written test cn 4 ,7 .3 2  

and passed the earae I hav«  ̂ come to Itnow that, 

the staff passed in written testRK are being called, £c 

for interview.on 20Jll .82  , but T am not being called 

for the scime , which does not seen to be justified  •

I may mention that one Sri Raj l-rakash
f

i-. Kigpm was also got himself transferred from Gangman

Porter and posted at Jaitipur  has been test©:! and 

interveiwed and prcmoted ??s booking clerk and is  

v^orklng a t ^^nnao pcDi.anently which is  a similar 

case vjith me ,, but i t  is  not understood , vjhy I 

am not being given chance to appear in the inteemevj . 

I  may ad;l the my date o f , appointment is  1 .2 ,7 4  . . 

I'^indly issue instmction.s to call me in the interview 

on 20.11.-32 , so that I ©ara also have a chance .

Ycurs faithfully ,

Doted 7 .1 1 .1 982  . ( H , k . Tripathi. )

Ti:C/ '"■ontrol /  Tucknow

t r u e- c O;. Y
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IK  'T'E P0^7' HIGH COURT- OF. JUDICATIT?^ AT ALIAFAmD . 

LUCKNa\T - B^Wa-! LUCKKXI'? .

WRIT PETITION MO. OF 1985 .

ML
t
/

' X

Raij ^ m a r  Tripathi, .Petitioner .

VBi

-Ihe Union of India, and others ..................... OPI .Parties.

AKIiEXURE N O ,  6 .

"rilvjay's letter No. B /  232. /  7 dated 23 .6 .64* abb- Reversion 

of employees officiating  a higher grade .

Under t' is  office letter No* S- ( 33) 12—711 Eb. 

Vi' (c) dated 6 .2 .6 3  , a ct>py of Board's confidential 

letter NO. >  90 &A0 61- 6/6/36 dated No. 11-1961. V7as sent to 

all of-icers . Jks per Board's directions , efforts are to 

be made to confirm staff officiating  in higher grade in 

oldor vacancies-, i f  they are foind suitable-, after trial 

oyer a resonable period of not exeeding 18 months . It  

is  , ho^.jever , observed that in practise , no proper system 

is  being followed in respect with the result that staff 

continues to o ffit 'ia te  in higher grade for long periods 

and se\«ral cases staff who have officiated, for ■ a number 

of years have been rev rted on. account, of inef,'^i cient 

vjorking. . 'Such reverisions arc contrary to the extrnt m, 

orders ,. ' •
ft

2 ,  Nith a view to ensure f^at a prayer

assessment of the vjorking o.£ staff of .iciating  in higher 

grade s , i s  made and action to revert such rmplyees , as  ̂

are found to be unsatisfactory in vjork in the higher grade^ ,



-A

—2—

is  trken in time , the following procec-ure is  being 

ints?©;iuced for strict compliancG by all conc rned .

y

'4
I

'X

3 .  . Whenever an emplyee is  jxit to officiate  in ■

a higher pent , his imuieaict© superior should sent ^  

assessment re '.ort in room as the aiiploye© has completed a r 

months of o--iciating. , period . I f  this report is  

. unsatisfactory a similar further rep rt should sent 

t ’'xee months lat§r i . e .  . at t 'e  end of 9 months officiatint 

period and again 3 months later i . e .  at the end of

12 months of:;iciating period . I f  the first  report 

i s  : atisfactory further reports need not be send unless ' 

the em:oloyees detriorates in  the subseruent months .

4 .  . These assesanent reports, should be seJit ai to

the aiithority who had ordered; the prqpotion . I s  the 

case of the first and or second, report being un satisfactoj 

-tory ^ .t ’f̂ e emplyee should be wr-rned that the report 

on his working has been uBsa tisfactory and unless he 

makes a subsetrntial i.iiprovrmrnt , he w ill be liable to 

be reverted .

5. I f  the thirs rcj;>ort , at the end of 12

months p̂  riod is  also unsatisfactory , be should bP' prcm-

Totly reverted and i f  he is  to -be given , a further chance 

e ven after the thirs un satire sfac tory report /' the personi-

-nal function of the senior scale officer in  the case of 

c lassify exnployee and of a ’ ’ead of Department in  the

case of '^lass I I I  employoe should be KfckSt obtained 

egen
after such sanction has been obtined and opportunity giv 

gives to the employee is  of an avial , he must be
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propcrtly recerted before completing 12 months of 

officiating  period . Order for revertetion in such 

cas''s shoild not b^’ passed by an authorit' lower then 

the authority \̂ ho had ordf^re"' the promotion • Then 

an employee is  reverted for inef icient vjorking fran 

a selection post  ̂ his name vjill automatically be deleted 

from the panel . For promotion he w ill have to apiDear 

before a selection Board afrerh , Then Bn employee i s '  

reverted for inefficiency frcm a non- selection post, his 

case should be rr.vievjed at intervie\-j of six months and 

i f  he is  considered fit  for promotion , he should be 

reported ag^?inst the next vacanc y .

6 . I f  it  i s  proposed to revert an employee who ha<

had conpleted' 18 months cif o fficiating  period ot! er then 1 

by folloviing the ^ ’'■R procedure , the promotion sanction 

of a -ead of r»epartoent be obtained in the case of c lass_ 

ly employee and M* s personal saration'ijiust be obtained ir 

the case of clasn i ‘:i  staff . ' .

7 .  Since no af 'ic ir 'l  iiidi\n.idua.l whose vjorldng

is  unsatisfactory could have been allox-̂ ec' to continue .

beyond 18 months exact under very special circumstances 
*

confirmation must be made after 2 ye;-:.rs of officiating  

period '^as been caapletdd subject to permanent post being 

available- for the nyrpose • In the case of staff with 

satisfactory report-*- , confirroation against available 

vacncies , can be orderevd after one Y e a r ' , / 't  i s  proposed 

to defer the confirmation of an indiv  udual after  2 years 

'‘M 's  report sanction shcxiId be obtened ,
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I f  an employ00 is  not con£ir?iied in higher grade 

post "or i^pnt of peinnanf^nt vacancy he cannot be reverted 

after be has ccxjiplete:^ 18 mont'’S of o fficiating  period 

on thp. charge of iinsatiafactory vjorking except after 

the folloi.ang C R proce'lure , the procedure bring the 

spjne :cor confirne.:" employees or an o-fielating employee ,

9 , T’he assessTient re port r referred to above should be 

marked confid'-ntial and a proper record kept of these 

erumnir-^tions , The establishment section should 

^^atch f 'e  case of such employee and in itiate  actiaj 

v?hen the employee'canpletes 6 months of officiating  

period by putting up a note to the I'xecutive Officer for 

the Dur^'ose . ■

/ .

in , "^he rbo\r procedure should also be follov;ed

in the case.of lass I I I  employee prcmoted to officiate in 

case of ciasn IT in tl^eir case , the assessment report 

shaild be sent to the ''^ead of DepBtmeiit and vjhere as 

of "icer has been reported an. adversely , the papers 

shaild be put fe up before’ the 0 for orders .

TRU"  ̂ COPY .

# ■
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IN T O  hon»'blf court of, JUDICATJ^"^ T.T x:.iJsPi^my .

■ IJUCKKO'f BFHCH UUCKNai . ^

VJRIT Ply'llTION NO.. OP 1985 .

Raj Kumar Tripathi ............... Petitioner .

vs..

The unicai of India and other s . . . . . . . . .  OPP.Parties *

a m -̂ x u r e  n o . 7 .

Rnil^'jays letter NO. E /2 1 0 /G / -on dt. 3 1 .1 .1 9 6 6  . 

Subject s- Re\sersion of employees officiating  in higher 

grade- • ' •

Attention i s  invited to this  office 

confident:'al letter ^o. E /  232 /  7 dt. 23 .6 .1964  vide which 

instru. ction vere issued laying down the procedure to be 

followed in  the matter of reversion of employees offiCLatin 

«g i n hig’-er grade’ . The position has bern further 

revised e-nd instructions contained i the paragraphs 

which are fssued in mppersession of tiie instructions^ 

i s s j e d v  ide letter No. E / 232/7  dated 2 3 .6 .6 6  .

2 ^. ' AS per Board's directions contained i n

' • their letter Ilo. .1 /  D k '^1' 61-C.6-30 date^d 30

ef forts arc to be made to confirm staf'^ of fic  a ting in 

higher grade in clear yacacies / i f  they err found

suitable V after trial , over a reasonable period not

exceeding 18 months . It  is  hosever . observed that in

pr..cti^e no proper system i s  bring follovjed, in this

\  ydth the result that staff continue to

v̂ ) ^ S i^ ,ia t e  in higher grade  for long pc-rloa and in seve ml , 

„ho have Off id a t e d  for a number of years have
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bncn rcvcrtei". on account of inef Cicient working . Such 

rewrsion are -ont'-ary to the ext nt orders .

•̂ *̂ 2

3 , .̂ ■Tlti.̂ a view to ensure that a proper assessment of 

tv̂ e viorldng of staff, officiating  in higher grades , is  

mar^r anri action to reverb such, employees -s arc found 

to bp satis:!^actory in work in the higher grade is  taken 

in time The follo\,/ing prcedure is  being intruduced for 

strict cannliance by all concerned .

4 .  ^^h.enever employee is  not to offioir te in a higher 

post which may be a selectioi post or non- selection 

post / his ininiediate superior should send an 

assesanent report as Soon as the employee has ccmpleted 

3 months officiating  , period to the authority who had 

ordered M s  pranotion . In the case of en unsatisfactory 

report a warning letter should also be issued to the 

employr'c and in w M ch instaJice of his failure should 

be pointed out to him . A sim ilar 'fute^ report should be

prf^-'ared 3 months later i . e .  at the end-of 6 months

of-^ici-rting period and sent to the authority who had 

orderer^ the pranotion . I f  t M s  report is  also unsatis­

factory the empiioyfe concerned may be reverted with 

personal sanctidn of a Senior Officer in the case of

Class I ' ^ ’loyee and of a Pead of Department in the case of

clasr ITT employee .

" ^ employee is  reverted after 6 months to  his

'x In to his unsuitability it  is  to be presumed that

^  .- Sb >"“ ! ■

; \ ^ ' ^7^ ) Either record of servicc %,;as not consulted at the
J *I //-
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time Or ordering his promotion or i f  consulted / i t  did 

riot ciiv a correct ac-GPSGraent of his abilitv* and in 

casr. of selection posts the selection ccmtnittee made 

an error cF judgment in  asfiec^'ing his a b ilitX 's  . The 

aspect also should, be GxmaiMcd by ■̂ he authority ordering 

the reversion in every such case .

6 , -̂̂ hen en employee ' g reverted for in efficient vj 

--'orking fran a slecticn post , his case -will be: automati€^ 

caliy deleted fron the panel , • ?or re- pranotion he 

vjill '-ovo to ap pear before a selection ^ a r d  .afresh .

There n'o employee is  .reverted for inefficiency fpcrn a 

non - selection post bis case should be revievjed at interv 

-als of six months and i f  he is  donside red fit  for 

Pranotion he should be re^ pranoted against the next 

vacncy . ■

7 , . In th . terras of Doard* s letter I-to, c &  A ) . ,

65-RG 6/  24 ;^ated 9 *6 ,65  circulated under fhis of0.ce

letter o. E /V II  /  232 /7  ( con) dated 3 0 . 6 . 6 5 ' ,  any ^ 

person vjho i s  permitted to officiate beyond 18 maiths

must not be reverted for unsatisfactory fork without

following the procedurf prescribed in th' 'Disciplinary

and . Appeal FJules .

3. 7i o'uestion may hr. raised whether-the nafegxiard

applies to persons who are officiating  on premotion as an 

stop gap measv.re and not' after empenclmf-nt in the case of 

seler-tion posts and aSl:er pasr-ing the suitability test
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( in the cr.se o': non-. selection'post ) it  i s  clarified  

fhat the aforesaid applies to only these ^p lo y ees  who 

h^ve acruiret? a prescriptive right to the officiating  

■>ost by virtue oc their empspieraent or having, been 

doclarec? sudteble the- cQiipctent aut'"Writes . I t  does i 

a ’">ly to those of“ielating  on pniiotion as a stop g^p 

meas r.e and also to those er-ses where en employee duly sel 

selected J-̂as to br reverted a;^ter % lapse of 18 months 

beca'ise of cancellation of selectias and preeeedings 

due to change in  the penel position conser.-uent to 

rectification of mistake in seniority etc*

9 , Since no officiating  individuals -whe re working

is  unsatisfactory caild ’-avc been allowed to contin'.e 

beyond .18 months exeept under very-special circumstances' 

confirmta$ion must be made after two yrars of o fficiating  

period has been ccmpleted subje t to permanent post 

being available for t ’̂ e purspse . In the case

of stpf ■ vjith satisfactori'- r e p o r t ^  confim af* on 

ng,?inst avp.ilrble vacancies can br- ordered after one 

year , i f  i t  is  proposed to defer the ccaifirmation 

of an ln.divir\ial after 2 years n .li .'s  prior BaiK:tion 

should be obtpined . .

IXJ* /^he aseerrment re.nort̂ -̂  referred to abovr - should 

b^ inarke’ confidential -nd a proper record kept of 

t'-’os'̂  comaiunic'ition . "Phe '^stablis'-iinent section should 

wr^tc’- caŝ -: of eac'- ©Tiployee and in itiate  action when 

the employee com: Irted 3 months of of 'iciating  period

by putting up a note to the Executive Officer for the 

mrrtose .
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i l .  . That the ab'.-QveVprocedure' sha also be'followed 

In  the . case; o£ .-class'' I I I  'employee pranote.d to officl.ate 

i n ' Class I I  ; , In theixv dasev ; the assessment report shoulid , 

be Sf-nt'to the H .o . shd ;v?here'the officer bes b een' reported 

on adversely : / the papers'; should be put- .up to the General 

Maiiager personally for .hi;s, inforiTiation. and orderss''.

TRUE

)
I- , 
•1

■I-

4 .
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In the Hon’ble High Coui»t of Judicature at Allahabad,

Lucknow Bench, Lucknow*

V

/

Aff^idavit . 
in support of :

Wirlt Petition No, of 1985

h
V

AFĴ IDAVIT ,

0 ^ '

ALL

Raj Kumar Tripathi . . .  Petitioner.

Vs.

Union of India andothers . . .  0pp. Parties

AFFIDAVIT

I, Raj Kumar Tripathi, aged about 36 years, 

son of Shri Sheo Balak Tripathi, resident of 

P.O.jf, Colony Near Kanji House, Alambagh, Lucknow., 

do hereby solemnly affirm and state on oath as 

under

1. That the deponent is the petitioner in the 

above noted writ petition and as such is well

conversant with the facts of the case.

• » . .  2.

\N V ' -
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2. That the contents of the above noted writ 

petition from paras 1 to 18 are true to my 

own knowledgeand those of para 19 is 

believed to be true being based on/legal 

advice. -

V

3. That the abovenffibed writ petition is 

accompanied by seven annexures, all of which 

are true copies of their respective originals, 

which have been checked by me.

I./ ■ -■

\ti ■/-//

4. That the contents of this affidavit frcm paras

1 to 4 are true to myw own knowledge

Lucknow,

Dated April ,1985. Deponent

Verification

I, the above-named deponent, do hereby 

verify that the contents of this affidavit from 

paras 1 to 4 are true to my own knowledge. No 

part of it is false and nothing material has 

been concealed, so help me God,

Lucknow, Dated : 

April 1985. Deponent

Ijgntitj-.catAoil

I identify the deponent who has signe^

• • • • 3*
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Solemnly affirmed before me on |o» 

at Shri Raj Kiiraar Tripathi,

the deponent, who is •identified by Shri K.N.Tewari, 

Advocate, High Court, Lucsknow Bench, Lucknow.

f

I have satisfied mjrself by examining the deponent 

that he understands the contents of this affidavit, 

which have been read out and M p i  explained by me.

V « - 4 - - 8 b '

V
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It is further prayed that th© above 

noted vffit petlti®n along with th© Stay 

application laay kindly be ©rdered to be 

listed in the next ^^ek.

Lucknews

Dated •

^  v/f .

Counsel far the petitwner-

t r

n



In th3 Hon^ble High court of judioatura a.t Allahabad

Lucknow Bench;: Lucknow.

t/rit Petition No, 1640 o f  1985,

,1985 
(AFFIDAVIT

HIGH COCiRt 
ALLAHABAD

iUi X. Tripathi f  eti tionar.

Varsus

union of India & others On p-parti3s*.

i 4  S-i^planiantary Affidavit I

-0 -O -O -O -0 *0 -O - O- O - O .-o -0 -0 -

I ,  Raj Kumar Tripathl ag^d about 36

son o f  '^hri qhao Balak T r ip a th i , V o  and CJolcir
f'

a-2gr Kanzi Kou^a, f ,  Als,mbagh, Lucknow, do h'^rsbv 

solemnly affirm  and state on (S.ath as undar •-

rr- /

That th.a deponent is the petitionar in 

thi- r.bovs noted casd as such ha is fu ll;’ con-verssfeit 

with the factr; and c-ircumstences o f  the Craso depop«d 

hareunder^ *

Go n td, ,  <p # #■ 2/ “•
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2, That th3 daponeat was. directGdijDy thi? Hon* bl.

court t^ file fe  letter no. 7b7V5-4/TKa

Dat ed 2* l984^

-cV 3. That <isE,on€fit oould not get the copy o f saia 

lefeter  as such ha could not file the same 

within, srecifisd period.

4, That the deponent is filing the said letter

today which is annexed, a Ion gi'fith this affidavit,
' I .

EB annexure no# A-̂ l to this sup piemen t a r-' 

affidavit.. ' ,

■V

5 , That the delay in filing the said letter is 

act delibrate and liable to be condonad and 

and it may be taken on record.

Lucknow Dated

i r - ^ - l 9S6 • Deponent,

yerifitfation

I, the a'bove aaraei deponent, do herelDv veri
r \

; f^ that the contents o f  paras 1 t o l ^ V a r e  true to owi

. ,  fl ^
' H ,  ^  knowledge and those o f  paras (Jew S '  are bellevec'

aontd,,* 5/-



by ma to be true and those o f  parar to are

based on legal ad vie a, Noth:feng m aterial ha been 

concaaled .®Q'd n o 'p a r t  o f  it i.? f a l s e , helr^ me 

God.

Lucknow : Dated 

-4-1985 D 3-con ent 41

I  id en t ify  the deponent who ha^ pinned 

before m e.

;

■ ~ N,

■ "I'o 1-eiitinly a ffin n i^  teefo re me on 

at ! 8 <cr:7 P'J2 . by

the der^onent

¥ho has-been identified. -%=r 

by Bhri. i<> ~ ( '

Ad \ro C 8, t e , Ei gh Oo u r f  B en c h , lualsnow.

I have satisfied  m-vself b^ x^xaiiiining the 

deponent who understands the content^

o f  thi?5 su-*7dlementar',.  ̂ a f f id a id t  which have been 

read out and explained by me to him, ^

oath aommissloner.

rr\ ' V
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In the Hon'ble High Court of Judicature ?>t ^̂ ll?̂ h«>b?>d, 

Lucknow Jt>ench, Lucknow.

Writ J'etition No........ of 1985

R.K. T.ripPthi, Petitioner.

Unio-’̂  of Indip & 0therp, 0pp. Pprtiep.

A-nnexure Nq ,

\ . V,"' t '

Northern P-?=iilwBy, 

^ivipionPl Office, 

Lucknow. Dt. 16.2.84

No.757-i/5-4/TNG

NOTICE

(k) The following rt^ff who were teinporerily promoted 

to officipte Pr TNC Gr. F". 260-400 (R®) ourely loc^l

!=>hoc ^?rrpngement vide thif office notice of even

No. dt. 12.1.82 Sire reverted to their pubpt^^ntive

poptr with inmiediPte effect.

?No, Npme. Subrt^ntive po?=-t 
??na etf?tion. .

r/ i:>hri.

1, Ichnoue -̂li rhuntiE>=n-LKO

2, Bpboo LpI '* (G^)

3, R.F.. TripPthi Porter/LKO.

iJxieti% ?“tn.

tnc/l k o .

" (CHC)

contd 2/-



2.

4, f .̂K, wriv?€tpv0 Porter LKO T^fC/(CHC)

5. Noor Mbhd. f?huntmpn-BbB " B&B

6 , Rsm l>ocheii *'

7. A.wf?dh Beh?ri Leverm^n-PBH " ?BH

S(B) The following ppnelled who hpve qualified

P-A promotion?>l course et 2t^/CB pud 9li^ toolc

15 df?ye locF̂ l trpiriirig to the duty of Tl̂ G p.re 

' teiDporp'rily promoted to offioiP>te pe. TIG Gr 260-

400(5^) pnd popted. ??t the rt^tio?* indicated Pĝ îrirt

ench t- 

#No. H'sme. IxisstiTig 

Depig, rt?>n.

Po<^ted on promo­

tion f*t ptn.

'I Shri

1. R m  Chpnder Bhuntme'n FD YS/LKO

2. Remes'hwpr »• LKO W (J^

3, Rpm I>eo Ypdsv '* fD b£b

4, Rsm A.bhilf*ph ” BBK . BSB

5 , 2f?heer A-hmpd lk o 4MG

6, Bfsntoph Kumar '̂prpng LKO QIC/LKO

7 , Poorpn B?=hpdur Tewsri LKO £5S/LK0(Chg)

8 e . Awpftbi h^llmp^n LKO(CHC) QiC/lSQ

9. Sermpni Porter KBH plp

lO. Virendre Singh Porter LBH CHC/l KO.

contd 3/-



3.

%

I 'h :

(CO The followi.r^ TNC'p Gr. Es 260-400(RS) sre 

troneferred ?st the £:tPtion esch on

their ovm reaueet. They pre not entitled 

tr??nrfer ppesj/trpn&fer allowance joining 

time etc, '

S'. No, Nsme. Preeent c-t̂ tion Trpnrferred..

I>£(Bulec)1, ^bdul ti^him B^B

2, r/?!vendrf=i Ktinmr B^B

3e Jhspei Db(B)CHC/LKO

(D) ^BRm ( oP) h«f f?pproved the trpn=-fer of the following 

ports: from Goodr sihed Luckno'W to BjdK p>nd &.MG.

1. One pos^t of i^r.CHC ^̂ r F= 330-560 from Gi^/lKQ to ĵ BK,

2 . Ttŝ o po«t!& of TNG Gr E 's 260-400 from G^/lKo to 

Conce<^ent upon thic the follo^^ing ^re trRncferred ;

^ri B .D . Tevpri i^r. ClIC ,Gb/LKO to BBK.

'* Kecheo R?̂ m TNC GL/l KQ to AmG

" 2pheer AhBipd '•

Thisi pŷ Fs: the nppro^^ îl of ,DP0/LK0.

'td/-

(K.^.Meht«) 
for i^r.Kivl Perstonnel Officer 

iucknow .

Copy forwarded for inform?!tion & nececenry ?=!Ction tot-

1. i^tption k^updt LKQ FD azK pjjP Pt^H
2. ‘-‘tftion Msp-ter KpDeethi/LbH ^MG

3. CHC/l KO 4 . Yw/ l k '̂  o . G^/l KO 6,Dy .CH.C(^obby)M(

7 , A^-CPili ef)DEM Office/Lucknow

8 . -r.rAA-O/LKO

9. *-updt. (Pay i>ill) LKQ.

IG*̂

(True copy)

- ’-‘‘'v-'t.f .if e u



k < . '

G„ndhi

■ .No.C„T/AlIc/Transf,r/ 3^-^^ ’ oa.e-d the
:̂j

APPLICANT’r,

>-

V-o,'3

RESPONDENT'.

■ ' Kayy^'-i' h y t ^ ^ ,

«S 5  and ; = . ; : : : r !!.-'’!

• • r -  . I  ̂  ̂ M i J ( j  P  ^  T  O C •• ' • -  —

m .u n a , ..t  .Xin Of X.S5 and

Writ «. I 0 > i l i l ^ ^ -  ■ - ■ -, ' '. ■ •*«vi., ’.Vrit Fei^tipn M6.^______

li . a. -■

- W '.c r —  by ' behaif by ^0" ^ " " " ^ “  ° "

4 ~ -  to . .c t 'a n ?  a
. P̂ -efd on your behalf. - ;

 ̂ I - ♦

The matter will be h«-^'anr ' ‘ ' *'

. y a n d  .e a ; o ^ '.e  - 7 ^ -  '

“* ' “' r ' -~ i99G» '. " ' ' ' ' * ,.

I
i
I

a



IN THE.CE^JTR^L ACy-JNlsn Vi jyF 
ALL-'KA3AD ?E'’CH .

23“ A ih o r n h i l l  fv’ irJj, .Al.l^habad'-';'; 1 '01

. . to. 1735 of 1937
No.C/lT/Allrt 'judVV'l^ Sy tne ,

Smijt

VERSUS

.  ,JPPLT :ant(s)

. . . ____ ,„..RE:i'PttjnE:f\jT(3',

>

j

TG

i* Shri iJuxya Kumi,. MvbcuZe^ Lucknj;*/ Vd h Court 
iucknov/,

2- Chief Standing Counsei (C .G .)  tecunaa Ittgh Court toknow.

Jhareas the marginally noted cases na- bsen tran-ferred by

Under the prov/is ion o f  the

■ ■id.lnistratlvi Tribunal Act XIII of ,o85 and registered in this Tribunal

o'J GboU:

Jri£ P e t i t i o n  Wo,

o f  " Jo §

of t he S c know H igh'Court;, Lucknow ^

V
/

■/.

,1

The T r ib u n a l has f ix e d  date o f

i s - 9 .6 The 

hearing o f  the m atter a t Gandhi 

Ghawaa,Oppo Residency, Lucknow,

I f  no uppearsnce is  made ern your

beh a lf  by your :name one du ly  a u th o r is e d  to

ac t  and plead on your b eh a lf

 ̂ cn- i.’a t t e r  w i l l  oe heard and db j ided  in  your'absence.

I Qiusn under my hand sea l o f  the T r ib u n a l t h is
C!3V of

> ;• njisn/

1939,

DEPUTY REGISTRAR
\



©
j

To

%IN TnE CEhriAL Aal^INI3^:^ATIV= TRiBW
EEMCH ieo.v,_

^-k̂ nchi BH3:,-nn - Pc^en^ ' ■ -
‘ , T-r-.^-esidency,Lucknow 

* '

^0X„I/AIld/T,a,s,er/3,-.^,^^ D.xec-.the O H M .

~ ~ ~ ~

------  A P P l I C A M T ' s

VHR3US

hf( ^  

.7 / ^ '

t
r-7

■a

V.

f- M ~ £ M t2 £ X - ' unde- * “ "sf<=rred

' ' '-V.r:r {c i - , in this Tribnn;^l  ̂ ,■ ■
\P6i;tjtii|rjo/ l | y g ^ ^ ^  ; ; °S a ove.

o f W s O ,  oT the ,,- ;^^ ,f  h3s .fixed date of

The hearing ^

.arising 6ut-oford^.r dat t, ' ..

................ .. : * " ^ : ^ " " " ^ - - '" ^ d e o n y o u r

in - f —  tc ,ct anVp .'
'  ■ tn your behalf. ■

: .;  ̂ . The matter w i n  be he-A aid r:r..rid= '̂ • ' '' • ‘

_given undtr my hand sea^ nf -■- >'°ur absence.

"  ■ ° * ---- i99C. '

^O-nesh/

». *

Ul

K



tO '

IN THE HOW'BLE HIGH OODHT OP JUDlCi3?URB ALLiAS4BAD .

SHTOTG LUCKNOW*

mig PESPITION n o . 1640 of 1985.

R*K.Tripat hi

versus

Uaion Of India and others..

Petitioner.

Opp.Parties.

TO,

# '

, {

l̂ie Registrar,
'i'he Hon'ble High '̂ ourt at iHahatiad.,
L-ucknow Bench, Ludanoii?.

Sir,

In the atove noted case it is respectfully 

suliflitted as under : «

1. That the above noted w it  petition was filed 

before Ife. Justice K.s.Verma and Mr.Justice 

BpijegiK^-Kumar on 11-4-86, after heardn|,of 

the petition this Hon'ble Higli Court was pleased 

to fix 15-4-85 for filing Supplementary Affidavit 

, regarding tonexure No.i, but unfortunately this
[

case could not come up for listing.

2. That on 17-5-85 the applicant moved an application

before your Honour for f is s io n , ihis application 

was allowed and it was told by your Honour’s office 

that the, abovep petition is fixed for 23-5-85 for 

admission, but it could not be listed*

3* That on another application of the petitioner,

your Honour was pleased to fix 5-8-85. for admission

on the above note^ writ petition and it was listed



(2.
/ / ' 2̂

before Hon'lle MreJiastica K«S.''^erma and Mr*‘̂ ustice
i.'

Saghir iiirnad'. But this day the lucJI of the

petitioner could not favoijr him and as such the

turn of the case could not come up* 
in

4* Shat/th® petitioner’s writ petition he had 

cha3.1anged his • He is not being

paid his salary® He is very soon likely to iDe 

reverted* 2!he stay in the above vfflt: petition Is 

urgently solicited-

Vlaerefore, it is jost respectfully prayed that 

your honour may kindly be pleased to fix an early 

date for admission of the writ petition.

Lucknow, dated? 

October )<|, 1985. ( K.N TEWARI )

APVOGilB 

COUNSEL FOR THE PETITIONER.



«
CaHTRAL ADMINISTRATIVE TRIHJHitt* 

CIRQIIT BENCH U?CKNCM

T,A. EW.1735 Of 1987 (T) 
(H.P. H0«1640 o£ 1985)

J

Raj Kumar Tripathl • • • • • •  J^licant*

Versus

Union o£ India & Others ....... . Respondents*

Hon*ble Justice K, ^ath, V.C,

..

Case called. No one is present on bcdialf of the 

applicant* notices of the petition were sent to applicant 

and also to his counsel* fflie notice issued to the applicant- 

has been returned with the report that the (^plicant \̂ a» zjM  
not tooown i.e . he could not be f^n d , ^

Shri Arjun Bhargawa appeared on behalf of the opposite 

parties* The petitions is dismissed for non-prosectitiion 

of' the case*

Sd|/-

A.H.

siv*

v*c*

0’

/ /  True Copy / /
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tl̂sr jp-̂ -Ĥ Cr̂  ^  (̂ ‘' ^  w^r- x̂jtXdî  't̂-̂Uf
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be '•f ’'X  fîĴ -L'l̂ i VvTGÎ
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ki>

^pp3.icso"tiozi. for  Ixispec'txon.

U
To, •
The Deputy Registrar,
High Court of Judicature at Allahabad,

( Lucknow  Bench ) Lucknow.
Please allow inspection of the papers passed below. The application is

urgent/ orsHaary^The applicant is n (̂̂  a party to the case.

Full Des­
cription 

"-£ ^ ,th e  case

Whether 
case pend­

ing or 
decided

Full particulars 
papers of which 

Inspection is 
required

Y /

Nanne of 
person who 
w ill inspect 

record

If applicant 
is not a party 

reason for 
inspection

Date

Office
report

and
order

Office
Report

tJ

Order for 
Inspection

Deputy
Registrar

Date

*“Ci
Signature of applicant of

his Advocate  
I*--

Inspection commnuced at 

Inspection concluded at 

Inspection fee paid by the applicant 

Additional fee if any

on 198
M

ir


